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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH,

PUNE
Original Application No.33 0of 2018 WZ
Sanjay Bhegade & Others.
yooen.... Applicants.
VERSUS
State of Maharashtra & Others.
| I Respondents.

Affidavit in compliance of Order dated 16™ January, 2023 & 28™ March, 2023

1. I, Sunil Marale Metropolitan Planner, i’MRDA, i.e., the Respondent No.2 hereby filing
this Affidavit in compliance of the Orders passed by this Hon’ble Tribunal dated 16t
January, 2023 and 28" March, 2023 bringing on record further steps taken by the
Respondent No.2 regarding the compliance of the order dated 16t J anuary, 2023 & 28t
March, 2023. 1 hereby submit the information in respect of the steps taken by the
Respondent No.2 to comply with the Qrders passed by this Hon’ble Tribunal as under:

2. PMRDA’

s Report on the 64 constructions whom earlier notices have been issued in the

area which is the subject matter of the present application.

MAHENDRA
PAREATI
KAMBLE
PUNE CITY

(MAHARABHTRA)

26D, No. 10369
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i) Whether the constructions which are stalet N2 i
i onstruction
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Sensitive zone? If yes, under which provision the perm

?
has been granted, if at all the same has been granted,

; i o0 be demolished,
ii) Whether such constructions which are found to be there, need t

if not found in accordance with law?

4. PMRDA has taken decision to discuss and decide the issue in respect of the
constructions lying in Eco-Sensitive Area, if any in the Newly Constituted Committee
consisting of i) Member from Ministry of Environment, Forest & Climate Change,
Government of India. ii) Principal Chief Conservator of Forest, Maharashtra State. iii)
District Magistrate, Pune with respect to the Draft Notification Western Ghat Eco-
Sensitive Zone dated 3™ October, 2018 published by the MoEFCC, GOL.

PMRDA has already issued an Office-Order dated 23 February, 2023 for the

formation of the above said committee as stated in its additional affidavit dated 27t

March, 2023. (Pages 3649-3650)

. Thereafter, the First Meeting of the Newly Re-constituted Committee was conducted
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PMRDA. The Orders dated 16" January, 2023 & 28" March, 2023 were made available
to all the Members of the Committee. The Video Conference Meeting of the Newly
Constituted Committee was conducted between 1200 hours to 1300 hours. The
representative of MoEF & CC, Government of India has requested to fix up short date
of next meeting to peruse various documents including construction — sites and any
other information if any required by him. WhatsApp Group of Committee-Members
and Concerned — Officers was constituted to expedite Committee-Meeting/s and
exchange of important information. A copy of the Minutes of First Meeting of the
Committee is enclosed herewith and marked as an Annexure-1.

. The Second Meeting was convened on Mr. Manish Chaturvedi, MoEF & CC,
Government of India and he was requested to circulate latest Western Ghat Eco-
Sensitive Zone Final Draft Notification to all the Committee-Members well in advance
to understand its provisions for further implementation thereof in the Western Ghat

notified areas and to initiate appropriate actions against the violators if any identified.

The Second Meeting was conducted on 15" May, 2023 through Video Conference. The

Joint Committee taken on record the Latest Draft Notification issued by the Ministry of
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WhatsApp by the Representative of the MoEF & CC, Gol is enclosed herewith and
marked as an Annexure-2. The Committee has confirmed the Boundary and Description
of Western Ghat I'co Sensitive arca falling in the Mawal Taluka in Pune District of the
State of Maharashtra at Pages-188-189 respectively of the Western Ghat Eco Sensitive
Draft Notification issued vide S.0. 3072 (E) dated 06" July, 2022. The Committee
noted that the following users are completely banned in the Eco-Sensitive Region:- a)
Mining . b) Thermal Power Plants ) Industries:- All new Red Category Industries
specified by the CPCB or SPC B, d) Building Construction with built up area of 20,000
Square meters & above and also townships & an area development projects with area
of 50 ha or above or with buil; up area of 150,000 square meters & above shall be

prohibited and there shall be no restriction On ¥epairs or extension or renovation of

existing residential houses in the Eco Sensitive Area as per prevailing laws and

regulations.

I State that no any Construction which have been granted permission, is falling within

the banned uses as listed in the above para.

t of 64 constructions listed in A, total 27 permissions are granted. 12 of which are

d by then District Collector u/s 18 of The Maharashtra Regional Town Planning
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Act, 1966 (herein after referred as the said act) prior to the establishment of PMRDA

& thereafter 15 permissions have been granted by PMRDA under section 44 of the said

Act. The remaining 37 constructions are unauthorized as on today and needs legal

action.

10. 1 state that while granting these permissions no construction was allowed on slopes

steeper than 1.5, no permanent construction permission granted up to 100 meters from

High Flood Line (HFL) of water body. It is also confirmed that no permission is granted

uction, area

in violation of prohibitions and restrictions imposed on the building constr

development or township projects as per the Final Draft Western Ghats Notification,

2022.

11. The Metropolitan Commissioner has directed the lllegal Construction department in

PMRDA to serve notice u/s 53(1) of the said act on the 37 unauthorised constructions.

If the concerned person applies /s 44 of the said act for regularization of the

construction, the PMRDA, after due verification of all papers and provisions of law and

regulations, shall take decision on merit u/s 45 of the said act. If the concerned owner

does not apply u/s 44 inspite of receipt of notice u/s 53(1) or if PMRDA refuses his

PARBATI
KAMEBLE

PUNE CITY
(MAHARASHTRA)
REED. No. 10369
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\ i o+ law shall be taken
application for regularisation u/s 45, then further legal action a8 per la

against them by PMRDA, which may include demolition of construction.

12. A copy of the Minutes of Second Meeting of Newly Reconstituted Joint Committee

held on 15" May, 2023 is enclosed herewith and marked as an Annexure-3.

12. Fresh Report of Team constituted by the PMRDA to examine 64 constructions
mentioned in the OA and submit status report in that behalf with action taken report-
PMRDA has constituted a separate team of concerned officers of it to examine all

permissions granted by the then District Collector Office and PMRDA after its

appointment as Special Planning Authority is enclosed herewith and marked as an

Annexure-4.
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The contents of this Affidavit in clause a) and b) are true & correct to the best of

-

knowledge and belief as well as facts stated therein. <>)¢,

For Respondent No.2
£ 5 « (Sunil Marale)
3 BEF
HOTARY, GOVT, oF INDIA

PUNE CITY (MAHARAS
H
REGD. No.10369 )

MAHENDRA PARBAT| KAMBLE
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Minutes of Meeting

t I\:J('I 0./\ 3372018 Western Zone Beneh
r. Sanjay Bhegade
Vs.
State of Maharashtra and others,

Date: 26th April 2023 \

ated 5006120720,
LOIOVI202 5.
cer PMRDA.

Reference: 1) Interim Order of the Hon, NG T Western Zone 1ench d

[ 2) Interim Order of the Hon, NG'T Western Zone fsench dated

f 3) Office Order of Metropolitan Commissioner and Chief 1xecutive Offi
no. 185 dated 23/02/2023.

| 4) Meeting Notice by Metropolitan Commissioner and Chief Frecutive Officer,
PMRDA. no. 1242 dated 20/04/2023.

e PMRDA has conducted Video Conference Mecting of the Newly Constituted Joint Committee
llowing officers were

| conducted on 26th April, 2023 between 1200 hours to 1300 hours. Fo
|

present for the meeting via Video Conference.
‘ —'_r——’—’/’_'_’__—_——’—“—”’— — e T M Memh
i‘ 1) [Mr. Manish Chaturvedi, Representative of, The Ministry of | Member
| | Environment, Forest and Climate Change (MoEF&CC). I R

District | Member

| y=r =
2 D) Advocate Swati Pandit, Legal Officer, Representative of
f 1

| ‘ Magistrate, Pune.
‘ | i) Vikram Deshmukh, Tahsildar Taluka

J' District Magistrate, Pune. L )
Pune Metropolitan | Member and

"3) | Mr. Rahul Mahiwal, Metropolitan Commissioner,
3‘ Region Development Authority, Pune. Nodal Agency
[4) | Mr. Dattatray Devale, Advocate for PMRDA - \ _
o No representative from Principal Chicl Conservator of Forest was present. \
tropolitan Com,missioner, PMRDA welcomed the Members of Joint '\

attended video conference meeting online. He informed \
Office Order dated 23rd February, 2023 in

Maval, Representative of

’ e Mr. Rahul R. Mahiwal, Mc
Committee & Other Officials who have

the participants that the PMRDA has already issued
respect of Reconstitution of Joint Committee with the i) Ministry of Environment, Forest &

Climate Change Representative, Government of India. ii) Principal Chief Conservator of Forest,
Government of Maharashtra. iii) District Magistrate, Pune and iv) Metropolitan Commissioner

Pune Metropolitan Regional Development Authority.

Hon’ble Tribunal has directed the Newly constituted Joint Committee to submil Comprehensive

Report disclosing the area where constructions are done and whether these are in violation of
.W.e.stern Ghat Lco-Sensitive Notification? 1f yes what kind of action including demolition can be
initiated? The Report has to be prepared and submitted within 4 weeks time as per Order passed

DAHAV| KS
ELI WORKS\BUILDING PERMISSIONPanar SInCOURT CASEWNGT 33-2018NGT OA 33 (1).doen

e e
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Meeting by Video Conference after consaltntion with all the mermbes i the Tom )
- 26th*April,20223.
L . . 4 requested 1o fizs
e Mr. Manish Chaturnvedi, Representative of the Mol & . Cuvernment of India requested (o | ‘
' . ; i1 Gon’ jon-sites and
< pp.short date of next mecting. soas o perise virions dociments including construction=-tes %
any other information it any requived by him.
Committee that PMEDA Tesm nas
%6

PMRDA - Incharge of concerned arca & subject informed the
1 Constructions including
"/ end of

been appointed & they are examining the present status of 6
Constructions whom permissions are already granted. The team will submit its report b

d 16th January

»

week.
It was decided to expedite the compliance of directives issued in the order date

Lo Ul

The Panel Advocate of the PMRDA pointed out that the Team of the PMRDA should specifically

L ]
refer the provisions under which actions are initiated against 63 Constructions by way issuar
notices and under which provisions 36 permissions are granted & on what basis? It was decided

[
2023 and 28th March, 2023.
oo of

to finalise scrutiny of 63 Constructions immediately and to initiate further line of action if non-
compliance continues as on date. The proposed actions should also be notified. It was decided to

form new WhatsApp Group of Committee- Members and concerned officers. The meeting was

terminated with a vote of thanks. -

(Rahul Mahiwal) (AS
Metropolitan Commissioner.
PMRDA. Pune
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
iy New Delhi, the 6th. July, 2022

. /,’/ S.0. 3'072(1“3).~—l‘hc following draft of the notification, which the Central Government proposes to
isstie In exercise of ll.m powers conferred by section 3 of the Environment (Protection) Act, 1986 (29 of

98?) is hereby published, in supersession of the notification of the Government of India, Ministry of
Environment, Forest and Climate Change published in Gazette of India, Extraordinary, Part 11, Section 3,
qu-Section (i) vide notification number S.0. 5135(L), dated the 3"October, 2018, as except as respects
thmgs done or omitted to be done before such supersession, as required by sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, for the information of the public likely to be affected thereby; and
notice is hereby given that the said draft notification shall be taken into consideration on or after the expiry
of a period of sixty days from the date on which copies of the Gazette of India containing this notification
are made available to the Public;

Any person interested in making any objections or suggestions on the proposals contained in the

draﬁ notification may forward the same in writing, for consideration of the Central Government within the
period so specified to the Secretary, Ministry of Environment, Forests and Climate Change, Indira
Paryavaran Bhawan, CGO Complex, Jor bagh Road, Ali Ganj, New Delhi-110003, or at e-mail address:

esz-mef@nic.in.

Draft notification

WHEREAS, Western Ghats is an important geological landform onthe fringeof the west coast of
India and it is the origin of Godavari, Krishna, Cauvery and a number of other rivers andextends over 2
distance of approximately 1500kilometre from Tapti river in the north to Kanyakumari in the south with an
average elevation of more than 600 metre and traverses through six States namely, Gujarat, Mabharashtra.

Goa, Karnataka, Kerala and Tamil Nadu;

AND WHEREAS, Western Ghats is a global biodiversity hotspot and a treasure trove of biological
diversity and itharbours many endemic species of flowering plants, endemic fishes, amphibians, reptiles,

birds, mammals and invertebrates and is also an important center of evolution of economically important
d jackfruit;

domesticated plant species such as pepper, cardamom, cinnamom, mango an
AND WHEREAS, Western Ghats has many unique habitats which are home to a variety of
endemic species of flora and fauna such as Myristica swamps,the flat-topped lateritic plateaus, theSholas

and wetland and riverine ecosystems;

AND WHEREAS, UNESCO has included certain identified parts of Western Ghats in the
UNESCO World Natural Heritage Listbecause Western Ghats is a Centre of origin of many species as also
home for rich endemic biodiversity and hence a cradle for biologicalevolution;

AND WHEREAS, the Western Ghats not only harbourrich biodiversity, but also support a
population of approximatelyfifty million people and include areas ofhigh human population density and
therefore,there is a need to conserve and protect the unique biodiversity of Western Ghats while allowing
for sustainable and inclusive development of the region;

AND WHEREAS, the Ministry constituted a High Level Working Group to study the ecology,
environmental integrity and holistic development of the Western Ghats in view of their rich and unique
biodiversity andit was also tasked with the mandate to take a holistic view of the issue and to bring synergy
between protection of environment and biodiversity and needs and aspirations of the local and indigenous
people, sustainable development and environmental integrity of the region and to suggest steps and way
forward to prevent further degradation of the fragile ecology of the Western Ghats;

AND WHEREAS, the High Level Working Group had since submitted its report to the Ministry on
the 15™April, 2013which was kept in the public domain seeking comments/views of concerned
stakeholders and was also sent to the concerned six State Governments of the Western Ghats regionnamely,
Gujarat, Maharashtra, Goa, Karnataka, Kerala and Tamil Nadu for their considered comments/views on the

report; Q
b Ay
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AND WHEREAS, the State Government of Kerala had earlier accordinglyundertaken the
of demarcati

ing Ecologically Sensitive Area in the State by physical verification fhe EcologlcallykslenSIt:ve
Area recommended by the Kerala State Government is spread over of an area of 9993.7 square kilome rt(zj,
which includes 9107 square kilometre of forest area and 886.7 square kilometre of non-forest area an
Ecologically Sensitive Area in that Stateworks out to 9,993.7 square kilometreas compared to 13,108
square kilometre recommended by High Level Working Group;

AND WHEREAS, earlier the Ministry issued a draft notification vide S. O. No. 733 (E),datedthe
10" March 2014, declaring Ecologically Sensitive Area in the Western Ghats taking into account the
Ecologically Sensitive Area demarcated by Kerala: Government for the State of Kerala instead of
Ecologically Sensitive Area recommended by High Level Working Group for the State, while for other

States of Western Ghats region the Ecologically sensitive Area recommended by the High Level Working
Group was considered ;

AND WHEREAS, while responding to the said draft notification number S.0, 733 (E),dated the
10" March, 2014 some of the States of Western Ghats region had sought an opportunity to undertake
demarcation of Ecologically Sensitive Area by physical verification and the same was accorded by the
Central Government vide letter dated the 9" June, 2014 except for the State of Kerala;

AND WHEREAS, the Central Government had convened meetings of the State Environment and
Forest Ministers of the Western Ghat region on the 7" July, 2015 and Members of Parliament of Western
Ghats region on the 3™ August, 2015 to review the progress of demarcation of Ecologically Sensitive Area
by physical verification and also to address the apprehensions /concerns expressed by the State
Governments and the various stakeholders of Western Ghats from time to time;

AND WHEREAS, the representatives of the State Governments of Western Ghats region had
informed during the meeting held on the 7" July, 2015 that demarcation of Ecologically Sensitive Area by
physical verification is in advanced stages of completeness;

AND WHEREAS, it was resolved in both the ‘meetings to clarify that there will be no displacement
or dislocation of the local people living in habitations within the Ecologically Sensitive Areas demarcated in
the Western Ghats and practicing of agriculture and plantation activity shall also not be affected due to the
provisions contained in the draft notification;

AND WHEREAS, the Central Government convened a meeting with the Members of Parliament of
the Western Ghats region on 11" August, 2016 and decided that the Draft Notification dated 4" September,
2015 would be the basis for further discussion to finalize it.

AND WHEREAS, the Central Government convened a meeting with concerned State Govt.
representatives in the Ministry on 11"April, 2018 and decided that the Draft Notification dated 27"
February, 2017 would be the basis for further discussion and accordingly the draft Notification No.
S.0. 5135(E) dated 3™ October, 2018 was issued for stakeholder consultation;

AND WHEREAS, the Central Government convened meetingswith concerned S;tate Gowt,
representatives to discuss the draft at various forum and at the highest level including on 15 F.ebn'lary,
2019;21" May, 2020; 23rd November, 2021;and 34" December, 2021;wherein various objections,
comments and suggestionswere received from the State Government on the draft notification no. 5135 (E)

dated 3" October, 2018; Q
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. AND WIHLRI‘,AS‘m order to address the issues raised by the State Governments, the Ministry of
Environment, Forest and Climate Change constituted a Committee to re-examine the suggestions of the six
State Governments in a holistic manner, keeping in view the conservation aspects of the disaster prone

[PART U_—TSI;C. 3(ii)]

pristine ecosystem., and the rights, privileges, needs and developmental aspirations of the region;

AND WHEREAS, the Committee observed that the time given for submission of the report of the
(pmmittec is inadequate in view of the complexity of the task and consequently the draft notification no.
5) 35 (E) dated 3" October, 2018 on 30™ June, 2022 could not attain finality

o
~ ~ - . N . .
NOW. THEREFORE. in excreise of the powers conferred by section 3 of the Environment

rotection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the Environment (Protection) Rules, 19%6,
the Central Government hereby notifies the identificd area of 56,825 square kilometre which is spread
across six States.namely. Gujarat, Maharashtra, Goa, Karnataka, Kerala and [amil Nadu, as
Ghats Ecologically Sensitive Area.

2. Boundary and Description of Western Ghats Eco-sensitive Area.-(1) The boundary and description of
Eco-Sensitive Area as recommended by High Level Working Group excluding the State of Kerala is 25

the Western

under:-

(a) the extent ofEco-sensitive area falling in each state is as per Annexure A;

(b) the State-wise map of the portion of the Eco-sensitive area in each State is as per Annexure —Bl 10
B3:
(c) the State-wise list of villages falling within the Eco-sensitiveArea along with respectiveDistricts and
Talukas is as per Annexure-C.
State of Kerala is spread over of an area of 9993.7 square kilometre which
of forest area and 886.7 square kilometre of non-forest area and the
tive Area and the village-wise details of Eco-sensitive area proposed
on the website of the Kerala State Biodiversity Board.

3.Projectsand activities to be prohibited or regulated in the Eco-sensitive area.- (1)The following categories
of projects and activities shall be prohibited in Eco-sensitive Area except those proposals which have been
received by Expert Appraisal Committees or the Ministry of Environment, Forestand Climate Change or
State Level Expert Appraisal Committees or the State Level Environment Impact Assessment Authorities
before the 17% April, 2013,the date on which the High Level Working Group report was uploaded on the
website of the Ministryand are pending consideration and such proposals shall be dealt in accordance with

the guidelines and rules in existence at that time.

There shall be a complete ban on mining, quarrying and sand mining in Ecologically
thin five years from the date of issue of the final

(2)The Eco-sensitive Area in the
includes 9107 square kilometre
boundary and description of Eco-sensi
by the State Government are available

(a) Mining.-
Sensitive Area andall existing minesshall be phased out wi
notification or on the expiry of the existingmining lease, whichever is earlier.

(b) Thermal power plants.-No new thermal power projects and expansion of existing plants shall be

allowed inthe Ecologically Sensitive Area.

(c) Industry.-All new ‘Red’ category of industriesas specified by the Central Pollution Control Board or
State Pollution Control Board and the expansion of such existing industries shall be banned and the list of
‘Red’ category of industries shall be as specified by the Central Pollution Control Board:

provided that all existing ‘Red’ category of industries including health care establishments shallcontinue in
Eco-sensitive Areaunder the applicable rules and regulations.

(d) Building,construction, township and area development projects.-All new and expansion projects of
building and construction with built up area of 20,000 square metresand above and allnew and expansion
townships and area development projects with an area of 50 hectares and above or with built up area of
1,50,000 square metres and above shall be prohibited andthere shall be no restriction on repair or extension
or renovation of existing residential houses in the Eco-sensitive Area as per prevailing laws and

regulations.

Note: (1) All existing health care establishments can continue in Eco-Sensitive Area and proposed Primary
Health Centres established as per laws and regulations. 2 No restriction in change in ownership of

property.
V=N -v),&
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(a) Hydropower projects- New Hydropower projects sha d the 14" September, 2006, subjectto . _ «
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(b) The “Orange/White™ category of Industries as specified by the (,entr'al Pollutloln Cor};tions NS
State Pollution Control Board shall be allowed with strict compliance of environmental regu \.\\_«\' =
efforts shall be made to promote industries with low environmental impacts.
C . : t
(©) In the case of activities that are covered in the schedule to the Environment Impact Assessmen

notification number S.0. 1533 (E), dated 14" September, 2006, published by theerstwhll'ermstry-of
Environment and Forests and are falling in the Eco-sensitive Area, except the projects and ?.CtlYltleS which
are specifically prohibited under sub-para (1) shall be scrutinised and assessed for cumulative impacts and
development needs before considering for prior environmental clearance by the Ministry under the
provisions of the said notification.

(d) In particular and without prejudice to the provisions of the relevant Acts, in cases of diversion of
forest land for non-forestry purposes in the Eco-sensitiveArea, all information of the project, from
application stage to approval shall be placed in the public domain on the website of theMinistry of
Environment, Forestand Climate Change and of the Forest Department of the respective States.

(e) The requirements of prior informed consent under the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007) shall be complied with and the
consent of Gram Sabha for undertaking projects and activities shall be mandatory.

4. Implementation and Monitoring mechanism.—(1) The responsibility for monitoring and enforcement of
provisions of this notification shall be with the concerned State Governments of Western Ghats region and
the State Governments shall ensure placing of required mechanisms for effective monitoring and
enforcement of restrictions in the Eco-sensitive Area and while placing such mechanisms, the State
Governments shall inter-alia ensure strengthening of existing regulatory institutions and processes, and
participation and involvement of local communities in decision making and the details of such mechanisms
shall be shared by the concerned State Governments with the Ministry of Environment, Forest and Climate
Change .

2) A Decision Support and Monitoring Centre for Western Ghats shall be established by the Ministry
of Environment, Forest and Climate Change in collaboration with the six State Governments of the
Western Ghats region which shall assess and report on the status of ecology of Western Ghats on regular
basis and provide decision support facility in the implementation of the provisions of this notification and
shall also facilitate mechanisms for scientific decision making and strengthening enforcement.

3) The post clearance monitoring of projects and activities allowed in the Eco-sensitive Area shall be
carried out by the concerned State Government, State Pollution Control Board and the Regional Office of
the Ministry and all projects in the Eco-sensitive Area which have been given Environmental Clearance or
Forest Clearance shall be monitored at least once a year by the concerned Regional Office of the Ministry
of Environment, Forest and Climate Change .

4) All projects in the Eco-sensitive Area which have been given consent to establish or Consent to
Operate under the Water (Prevention and Control of Pollution) Act, 1974 ( 6 of 1974) or the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981) shall be monitored at least once a year by the
concerned State Pollution Control Board and the concerned State Governments shall prepare ‘.Sta_te' of
Health Report’in respect of Western Ghats region falling within their jurisdiction on an a'nnual.basns. giving
inter-alia the details of steps taken in monitoring and enforcement of provisions of this notification and
make the same available in public domain.
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N 5. Action for contravention.-In case of L

any contravention of the provisions of this notification, action
rotection) Act, 1986 (29 of 1986) and other relevant statutes

under the provisions of the Environment (P
shall be taken accordingly.

6. The provisions in this notific

ltigation ation shall be subject to the final orders of the court in pending

I lle ])rOViSiOI'H Of lhi S Il()l. C i § '( 1 f -
. O h] ||| ‘lel()ll Shﬂ“ not ”” iy | lh > ()Wncr.ihl (6] the r > i
'. iti " . C C p p ()p(/rty n the ECO

[F. No. 1-4-2012-ESZ]
Dr. S. KERKETTA, Scientist "G"

Annexure A
Table: State-wise area of Western Ghats Eco-sensitive Area except for State of Kerala
SI. No. State Western Ghats Ecologically sensitive area “
(in square kilometre)
1 Gujarat 449
2 Maharashtra 17340
3 Goa 1461
4 Karnataka 20668
5 Tamil Nadu 6914

Note: Actual area will be finalized based on the recommendation of the State, views of stakeholders and
ESZ Expert Committee.
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Minutes of 2" Meeting pate: 15th May 2027

subject: NGT OA 33/2018 Western Zone Benehy ]
Mr. Sanjay Bhegade
Vs.
State of Maharashtra and others,

Minutes of Second Meeting held vin Video Conference Dated Fth May 2023,

Reference: 1) Interim Order of the Hon, NG T Western Zone Bench dated 50/06/2020.

2) Interim Order of the Hon, NG Western Zone Bench dated 106/01/2025.

3) Oftice Order of Metropolitan Commissioner and Chicf bxecutive Officer PMRDA.
No. 185 dated 23/02/2023.

4) Meeting Notice by Metropolitan Commissioner and Chicf Frecutive Officer,
PMRDA. No. 1242 dated 20/04/2023.

5) Minutes of First meeting, CR. No. 1589/2023 dated 28/04/2023.

6) Meeting Notice by Metropolitan Commissioner and Chief Executive Officer,
PMRDA. No. 1802 dated 12/05/2023.

* PMRDA has conducted Video Conference Meeting, of the Newly Constituted Joint Committee,
on 15th May, 2023 between 1700 hours to 1800 hours. Following officers were present for the
meeting via Video Conference.

) » Mr. Rahul Mahiwal, Metropolitan Commissioner, Pune Metropolitan | Member and

| Region Development Authority, Pune. Nodal Agency.
2) i) Advocate Swati Pandit, Legal Officer, Representative of District | Member.

'; Magistrate, Pune.

, iy Vikram Deshmukh, Tahsildar Taluka Maval, Representative of
District Magistrate, Pune.
3) | i) Mr. Yogesh Khandale, Dy. Conservator of Forest, Pune. Member.
ii) Mr. Aushotosh Shendge Asst. Conservator of Forest, Pune.

4) | Mr. Dattatray Devale, Advocate for PMRDA - !

* No representative from The Ministry of Environment, Forest and Climate Change (MoEF&CC)
was present. ‘
* PMRDA has circulated the Minutes of First Meeting of the Joint Committee conducted on 26th |
April, 2023 vide reference no.5 dated 28th April, 2023. In compliance of the Minutes of the First
Meeting, the WhatsApp Group has been immediately formed. The latest Draft Notification issued
by the Ministry of Environment, Forest & Climate Change, Government of India, notifying the area
of Western Ghats and eco sensitive area spread over of 6 States including Maharashtra State has
been shared by the Representative of the MoEF & CC, Government of India and posted on the
Whatsapp Group for the information of all the Commitiee Members & Other Ofticials in the
WhatsApp Group. The Boundary & Description of Western Ghats Eco-Sensitive Area as
r(?commendcd by High Level Working Group excluding State of Kerala with State-wise list of
;lllages falling within the Eco- Sensitive Area along with respective Districts and Talukas with
tate-wise map of the portion of Eco-Sensiti €a given |
spenivels p p ive Area given in the Annexure- A, B and C

DAHAVEL] WORKS\BUILDING PERMISSION\Pawar SINCOURT CASEWGT 33-2018\GT OA 33 (1).docx
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o o Mol /& CC, Governmep, 56

¢ following dircctives issucd by the 1-4/2012-RE (PL) dated

R s that th . e . I.no P
e The committee has taken '“’K.llilv:: Region vide notification 1 -~y "{/// ( B
- - v eo Sensi ) hited id B |
g ‘ oty Juctivities shall be prohibite p; l:ﬁ o
131142013, Cand/or expansion projectside [ B
“The Following categor of ”"”. a . ',
from darte of issue of these 4/"‘(’(‘/“’“‘ " ~ | g L.
. ! i i ( X
a) Mining, quarrving and sand mining, o ..‘ 7[‘;:; \
) . , 1hove 4 )\ REeg
b) - Thermal powwer Planty oty of 20000 sg.m area dahd ¢ s and/or with /)ul,)t\ ETp. i
¢)  Building and construction projects of 2 il an area of 50 ha ane above ¢ o TN, Tin o 8
) Vel i profects Wil N5y ; X
d)  Township and arca development O] \
wrea of 150000 s {above 7D 4
up area of 150000 xq.nm and « I;I?\:(L; e "‘t;i;p
=3

€)  Red category of dustrios s minimum list. Industries not included Iﬂ'
(The CPCB list n,’.f-m'('al«',umjr industries wonld he ‘//Il /lf/’ 1 of the concerned Western Ghat State
CPCB list but mentioned m the Red Category list of the SPCH o ’

shall also be caregorized axs Red ( ategory for that State.)

A Tt () ide notification published in The
'he same has been re-endorsed again by (he Mol:lF&CC, GOI vide noti : .
The same has been re-endorsed lé,—-l “-Sz:cﬁon -Sub-seciion (i) dated 6 July, 2022 published in

Gazette of India Extraordinary P

The Gazette of India. ' ' .
- : . F 64 conctrie : DA.
[ e Metropolitan Planner, PMRDA informed the Committee that out of 64 constructions listed in

total 27 permissions are granted. 12 of which are granted by then District Collef;[or u/s 1‘8 of The
| Maharashtra Regional Town Planning Act, 1966 (herein after referred as the said act) prior to Fhe
' establishment of PMRDA & thereafter 15 permissions have been granted by PMRDA unc}er section
44 of the said Act. He further informed that remaining 37 constructions are unauthorized as on
today and needs legal action,

* PMRDA has confirmed that while granting these permissions no construction is allowed on slope

" steeper than 1.5 Slope, no permanent construction permission granted up to 100 meters from High
/ Flood Line (HFL) of water body and hecessary conditions for tree plantation are also imposed as
per the norms prescribed in the Development Control Rules. It is also confirmed that no permission
is granted in violation of prohibitions and restrictions imposed on the building construction. area
development or township projects as per the Final Draft Western Ghat Notification, 2022.
* It was decided that PMRDA shall serve notice u/s 33(1) of the said act on the 37 unauthorised
constructions. If the concerned person applies u/s 44 of (he said act for regularization of the
construction, the PMRDA, after due verification of al| papers and provisions of Jayw and regulations,
shall take decision on merit u/s 45 of the said act. If the concerned owner does not apply w/s 44
inspite of receipt of notice u/s 53(1) or if PMRDA refuses hig application for regularisation u/s 45,
then further legal action as per law shall be taken against them by PMRDA, which may include
demolition of construction.

* The representatives of Forest Department informed that certain constructions have come under
private Forest lands and their details including court cases will be submitted by them on WhatsApp
Group of Joint Committee to incorporate it in (he Status Report of Committee to be filed before
Hon’blc_ National Green Tribunal to bring more clarity. Morever, Forest department is also taking
appropriate legal action against owners of these c()nstructions.

It was decided that PMRDA has 1o share the statys of constructions on properties listed in the QA
332018 l(? the members of (he Joint Committee for further doing as per their regulations.

- ® It was decided that after receipt of comments ifany from the Members of the Joint Committee, the
Report of Committee will be submitted 1o Hon’ble National Green Tribunal. The meeting was

(Mainr DYaft hag e ~ pprove 4 %

HON. Metvopo i, ! : itan ¢
folita . For Metropolitan Commissioncr,
PMRDA, Pune,
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® [
- ~Status of Constructions on Propeties \isted in OA 33/2018 Sanjay Bhegade Vs. State of Maharashtra and others.
Sr. |Applicant Name | Village and Tcz_i Tplot [Bulitup |Ecologica|PMRDA Previous Remark...
No. Gut/Survey No. Area Area Ily Sanctioned Sanction o
(sqm) |(sam) Sensetive|order Before
Area Number and |PMRDA by
(ESA) date Collector
Pune.
E 2 3 6 | s | , 7\
|1 |Mrs. Vira Homi Jesia Khadak Afforestration 7700 149|No CR1180/18: |- This permission was
Gevande, 58/23 19, Dt granted u/s 45 of
14/05/2019 Maharastra Regional
! and Town Planning Act,
| 1966. Read with
| regulation No. 19.15 (a)
of DCPR 2018.
2 ch«mnoa Padurang |Pale nama, - - - - - - /zg Regularised
INaravekar 148/1 & 148/2 , , ] / / / ;
3 |Dinesh Dharmchand Shevati, , / / / /Zon Regularised
|Patel 50+70+71
4 |Vijay Panjabi Tikona, 439, Afforestration 10760 520.4\Yes 1043/17-18, i) This permission was
440/1 Dt. granted u/s 45 of MRTP,

1966. Read with
regulation no. 2.6 2,
Table no. X-1,2.63 of
Regional Plan rules,
\1997.

ii) As the construction
area is less than
20000.00 Sqm the
construction is allowed
as per ESA Directives dt.
13/11/2013. Para 9(c).

24/04/2018




5 |Abhay S. Choksy

mﬂm:y. .www ‘

o wm.,c_dm:,szc:

39RE”

13960

amo .<mm.

\

PMA/NA/SRA|The concerned
113/09 pérrnission granted by
Dt.20/07/200 \theghen Collector u/s
9 18 of MFTR-Act; 1966 by
the then prevaling DCR
Rules.
PMA/NA/SR/ |The concerned

6 |Dinesh Patel

Pale nama, 93

Afforestration

10100

330.1{Yes

114/02 permission granted by

D1.02/07/200 \the then Collector u/s
4 18 of MRTP-Act, 1966 by

the then prevaling DCR
Rules.
7 |Desai Mahagaon, Not Regularised
33/36
e i )
/ b - .




3% 6
8 \Ravi Khemkar Tikona, 539 o N\
ﬂ Afforestration 8000 239.23|Yes Revised Mp INA/SR/ i) The concern
Building 10030/, permission granted by
permission 01/10/2020. \the then Collector u/s
no. 1. 18 of MRTP Act, 1966 by
0O/W No. the then prevaling DCR
1161/18-19, Rules.
Dt. i) This permission was
07/08/2019 revised and granted
) permission u/s 5 of

MRTP,1966. Read with
regulation No. 19.15 (k)
of DCPR 2018.

jv) Occupancy certificate
has also been granted
via CR. 1161/18-19 dt.
02/11/2019.

ii))As the construction
area is less than
20000.00 Sqm the
construction is allowed
as per ESA Directives dt.
13/11/2013. Para 9 (c)




2783

9 |Manoj Sainani and :,mzm_cim‘a.‘. >=c_¢w:..=_o: - s ) 1) 2706.62 |No o wwwo«}m 20 \/.‘ A1) Vilage Dhalewady,
Sumit Chawla Gut no. 80 and 159090 |i) 4199.12 Dt. = hagaon, Kale This
others W) W - 25/11/2020 permission was granted
:%377&077’5& 220200 |iv) u/s 45 of MRTP, 1966.
, 70 and others i) 1368.75 Read with regulation
i)Mahagaon, 122400 No. 38.8, Table no.27 of
353 and other iv) DCPR 2018.
iv) Kale, 155, 29100 ii)Village Prabhachiwadi.
156 ) This permission was ;
granted u/s 45 of MRTP,
1966.Read with
regulation No. 19.15 (a)
of DCPR 2018.

Mahagaon, plot
no. 2/5/8
\Rs_w: Singh Chawla |Mahagaon-

[——
Z
(1]
3
[
-+
o

/ , / /_,”: wmmc_w:wmaa L

- ot Regularise

[ ﬁﬁ \ém:sa:.a Shelania  |Mahagaon . / / / / W
,

Not Regularised
(Chouraria)

\ Radhika Akash Shah |Tikona, 62/5,6,7 / / /zoa Regularised V

..E \bnmaa Mehata

Mahagaon
15 [D.B. Mowdawala

’ / /zg,. Regularised
150{No 787/17-18,

Dt.
31/03/2018

Thakursai, 6/2 |Afforestration 16000

This permission was
granted u/s 45 of
Maharastra Regionat
and Town Planning Act,
1966.Read with
regulation no. 262
2 63 of Regional Plan

rules, 1997.
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. 16 /9. Sonawala (As per ,/262. S76/1, 423.,2:25: ‘ 4 42800 1090.18(Yes [1029/19-20 JThis permission was
OA -) (Previous §76/2,574, 875 Dt. anted u/s 45 of
Oowners) 10/07/2020 Maharastra Regional
Shri. Barnjor Firvj and Town Planning Act,
Banajai 1966. Read with
regulation No. 38.8,
Table no.27 of DCPR
2018.
ii) As the construction
area is less than
20000.00 Sgm the
construction is allowed
as per ESA Directives dt.
“ 13/11/2013. Para 9(c)
l !
M 17 |Shivaji Shankar Kale  |Brahmnoli, Not Regularised
’ M . ‘ House na. 23 or ) i
. OGN | 18 |Kalpra j Dharmsing Khadak Afforestration 13520 809.12{No 804/16-17, This permission was
‘L (As per OA) Gevande,(34/02, Dt. granted u/s 45 of MRTP,
Ravindra Dharmshi |03 as per OA), 06/07/2018 1966. Read with
64/3 & 64/2 regulation no. 2.6.2,
; Table no. X-1,2.6.3 of
Regional Plan rules,
. 1997.
19 (Rasik Hariya Khadak Afforestration 1700 354.96|No 1561/18-19, This permission was
Gevande, 64/14 Dt. granted u/s 45 of MRTP,
10/07/2020 1966. Read with
regulation No. 19.15 (F)
of DCPR 2018.
20 |Calimati D'silva Thakursai, Afforestration 6000 530.81|No - Not Regularised
39/1,2 &4

= ¥

e ———



21 |Ardeshir Shapur Tikona, 447 lot Regularised \
Nariyalwala — A VD 2 — =
Firoz Irani Shindgaon, 24/3 [Afforestration 19200]  13154.61|Yes - Not Regularised
23 |Gopal Dinubhai Amin nﬂrﬂ.”f... ( [Atforestration  [1) 4040 i) 147.43 |No 1) 938/18-19, Both the Cases were
Gut no. S{/A1 as i) 7500 (i) 497.06 Dt. granted permission u/s
per OA) 28/08/2019 45 of MRTP, 1966. Read -/
Thakursai, i) 1605/18- with regulation No.
'Khadak gevande 19, Dt. 38.8, Table n0.27 of
IGut no. 40/4 13/03/2020 DCPR 2018. .
| land Khadak
M jgevande 58/1
. ii) Thakursai,
A_ Gut no. 40/4,
; 24 |Tinna Madam Ambegaon , ,zoa Regularised w
) |25 [SenepiLobo Tikona, 537, 538 |Afforestration 8200| 138.86 NA/SR/06/03 |The concern permission
.\/ \J\ | A . granted by the then
R M Dt.23/06/200 |Collector u/s 18 of
\ \VW ﬁ 3 MRTP Act, 1966 by the
/ . . . then prevaling DCR
Rules.
Nwm Dnyaneshawar Yelse Not Regularised
Kashiram Thakar )
27 |Insia Lamak ljjudin Tikona, 568 &  |Afforestration 12800 298.11|Yes - i)This permission was
569 granted in accordance
with regulation No.
19.15 (F) of DCPR 2018.
ii)Approved subject to
condition.
\ 28 ?::a.m:ms Mahagaon ~ ,zg. Regularised @
[ 29 [Katariya [varu | | |Not Regularised \
o ~y



= \l —N..

Gevande —
~ Khadak, 5/1/2 ﬁ Not Regularised
umanduru s Khadak ostr _
Chakrawarti 035.“1» Aftorestration 8190 149.58|No 1184/17-18, This permission was
19/1/F . Dt. granted u/s A5 of MRTP,
15/02/2018 1966. .Read with
regulation no. 2.6.3 of
Regional Plan rules,
32 [Jay Rajnikant Shroff vmimzﬁﬂmm_w! Agricul 1997.
,\ 50/A ’ Iculture and 38600 384.58|No 696/18-19, This permission was
\ h (as per OA) |no Dt. granted u/s 45 of MRTP,
evati, 50/2  |development 18/09/2018 1966. .Read with
zone regulation no. 22.5
(X)(d)of DCPR of RP
s area, 2013.
33 |Pradip Tampi _Zm:mmmo: _ “ f ,23 Regularised /
uv J, \ Deep Trivedi Pale nama, Afforestration 11400 Hﬁ.mmqm J / /23 Regularised
oR__ 147/4 ; A
) 35 |Devdatta Dongargaon, Part Residential 4700 974.24|No - Not Regularised
' Gangawanwala 381 part
Afforestration
| 36 [Kishor Chaudhari _ |Dudhivare | | \ |Not Regularised
37 |Jitendra Sartandel Dudhivare, 36/1 |- - - - - Not Regularised
D " Not Regularised
| 38 [10seph D'souza | Thakursai , | | | 3

Z ¢



39

Sangita Motilal w.,:w,:;

57394

ﬂﬁmzw PEITSSION WaS
granted u/s AS of M\X1?,
1966. Read wuh

950/18-19,

13/11/2013. para 9 ()

Tikona, 877 725_,,,;,:..4::: . :II,Z.J::: 618 56 lVes -
DL
19/03/2020
regulation No. 33 .8,
Table no.27 of DCPR
2018.
it)As the construction
area is less than
20000.00 Sgm the
construction is al\owed
. as per ESA Directives dt.

40 [Shekhar Dadarkar Thakursai / Not Regularised
Khadak Gevande
nw A 41 IN.L. Narula Tikona, 604/1 |Afforestration 2000\  148.71\Yes PMA/NA/SR/ i) The concern
! - - 30/014 Dt.  \permission granted by

11/06/2014 \the then Collector ufs
18 of MRTP Act, 1966 by
the then prevaling DCR

20000.00 Sqm the
construction is allowed
as per ESA Directives dt.
13/11/2013. ara 9\c)

N




ajz,m. Gilotra

Tikona, oo» 12

"

Afforestration

o|  148.87|ves ,
"\4 Dt. area is less than

[LND/SR/39/1 [i) As the construction

16/10/2014 |20000.00 Sqm the
construction is al\ow ed
as per ESA Directives at.
13/11/2013.
yOccupancy certificate
has also been granted
via CR. 695/18-19 dat.

43 |Vivek Manohar

Shevati, 40/2

/23 Regularised

Lutharia

¢



2a [Sarmir Sartya

|
N

3|

Gk

. |
Hﬁ
|

|

a5 “PE_ Dayal

|
|

Pale, 93

ad ikona, 609/3

Afforestration

Afforestration

Y 4 ,\w 2

A272

6360

1A8.158|Yes

495.15\Yes

permissio’ rited bY
the then Collector u/s
18 of MRTP Act, 1966 by
the then prevaling DCR
Rules.

ii)Occupancy certificate
has also been m_‘u:ama
via CR. 693/ 18-19 dt.
21/08/ 2018.

iii) As the construction
area is less than
20000.00 Sgm the
construction is allowed
as per ESA Directives dt.
13/11/2013. Para 9(c)

e

ﬁw

PMA/NA/SR/ |i)The concern

97/2002 Dt.
02/07/2004

permission granted by

the then Collector u/s

18 of MRTP Act, 1966 by
the then prevaling DCR
Rules.

i) As the construction
area is less than
20000.00 Sqm the
construction is allowed
as per ESA Directives dX.
13/11/2013. Para 9{c)




a6 Amol Damodar
. Mahale
47 |Nahid Nurul Hasan

\,WZC_

|

49 |Chandrzkant Sajjanial
Choksi

/wZ:n—n?u:

sShindgaon, 27/6

Shindgaon

Ambegaon,

4

Afforestration

712.32|Yes

concern ﬂmqa._mm._oqa

granted by the then

114/B

16100 219.77\No

Collector u/s 18 of
MRTP Act, 1966 by the

then prevaliing DCR
Rules.

Ambegaon, 112

/Zo.n Regularised

0 \_3_&: Attarwala Wela

g

Chandavarkar

Ambegaon, 113

Afforestration

Eoo/ »wN.S./Zo / / /23 Regularised
\Not Regularised

\mm:n:<m Mohan

5
51
52 \Im_‘mm: Balani

N

Ambegaon

| \ | |

P S —
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Nes 1672071,
53 |Vvishal Dadlani ~ Jrikona. .,ﬁn,rﬁ + Afforestration ASRO0 1388.77|ves . 216/20-21, -
566/1 B,
12/05/2020
construction is allowed
as per ESA Directives dt.
13/11/2013. para 9(c)
=" punglow n ] i . - Not Regularised
Bunglow no. 12
mmy Lalla Tikona, 452 Afforestration 11600 150|Yes - PRA/NA/SR/2 |The concern Serrmission
6/2001 Dt. granted by the then
30/05/2001 |Collector u/s 18 of
MRTP Act, 1966 by the
then prevaling DCR
Rules.
\ Rahulbhail Dholkiya \ Pale, 144/1 - - ’. /. /. /29 Regularised V
mu -
m::: Aditya Choksi  |Tikona, 570/A & 10400 YT} ey

570/8

115/2004 Dt. \granted by the then
11/02/2005 \Hon. Collector he
granted the permission
u/s 18 of MRTP Acy,
1966 by the then
prevaling DCR Rules.




) % 58 N . I ‘ Ll
g Lasith wm_.dwg/) Khadak # . . 4 — S—
gevande, S8/2% Not Regularised
59 [Pathak Nandu Bandu |Bramhnoli —
R Not Regularised
60 [{Samir Shah - = i
Ambegaon, 112 |Afforestration 17800 361.04|N0 |- ) Not Regularised
\ 61 \»mw,,,s Shendge | Ixhadak | , . .
. gevande, 4/20 / / / ﬂ /za Regularised
62 [Sumit Sunil Shindgaon, 17/5 -
Chakrawarti , / . ) Not Regularised
63 |Khurshid Daruwala Tiko -
kona; 571 Afforestration | 11300 277.77|Yes 674/18-19, JThis permission was
Dt granted u/s 45 of MRTP,
21/09/2018 1966. .Read with

regulation no. 263 of
Regional Plan Rules,

1997.

i)As the construction

area is less than

20000.00 Sqm the
construction is allowed
as per ESA Directives dt.
13/11/2013.
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1)This permission was

64 [Mrs. Nishreen Juzar  [Thakursai,  |Afforestration i) 14680 [1)149.09 |No 957/18-19,0Dt. aranted ufs 45 of MRTP,
Khorakiwala 7/A/A, 7/1/8 1) 10000|11)149.23 28/02/2019 ot
regulation No. 19.1
of DCPR 2018.
ii)As the construction
area is less than
20000.00 Sqm the
construction is allowed
_\as per ESA Directives dt.
13/11/2013.
1 |Permission Granted 12
v @ by Collector Pune .
. 2|Permission Granted 15
, by PMRDA, Pune
\ ?03‘ . 27
3|Unauthorised 37
Construction
P \ Total Constructions 64

17 Out of total 27 legal consturctions have been granted permission u/s 44 of MRTP Actin Eco-sensitive Region .

&
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